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J [NATIONAL   LANGUAGE    ADVISORY 
COMMITTEE 

1262. SHRI J. P. YADAV : Will the 
Minister of HOME AFFAIRS be pleased to 
state the composition of the National Language 
Advisory Committee, when was it constituted, 
how many meetings of the Committee have 
been held and what progress has so far been 
made in this connection?] 
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t [THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : There is no 
National Language Advisory Committee. There 
is, however, a Central Hindi Committee of 
which Prime Minister is the Chairman. Com-
position of the Committee is indicated in the 
attached statement I. The Committee was 
constituted on the 5th September, 1967. It has 
so far held three meetings. 

A statement II showing important decisions 
of the Committee and action taken thereon is 
attached. 

STATEMENT I 

(1) Smt. Indira Gandhi, Prime Minister —
Chairman. 

(2) Shri   Morarji   Desai,   Dy.   Prime 
Minister—Member. 

t[   ] English translation. 

 
(3) Shri  Y. B.   Chavan,  Home Min1" 

ster—Member. 

(4) Shri    Triguna    Sen,    Education 
Minister—Member. 

(5) Shri K. K. Shah, I. & B. Minister —
Member. 

(6) Shri   P.   Govinda   Menon,   Law 
Minister—Member 

(7) Shri     Ganga     Sharan,     M.P.— 
Member. 

(8) Shri M. S. Murti, M.P.—Member. 
(9) Seth Govind Das, M.P.—Member. 

 
(10) Shri Prakash Vir Shastri, M.P.— 

Member. 

(11) Shri      Umashankar      Dikshit, M.P.—
Member. 

(12) Shri Nath Pai, M.P.—Member. 
(13) Shri R. D. Sinha Dinkar, Hindi Adviser 

to the Government of India—Member-
Secretary. 
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4645 CaUing attention [RAJYA SABHA] to a matter of urgent 4646 
public importance 

 

 
CALLING   ATTENTION    TO   

AMATTER OF   URGENT   
PUBLICIMPORTANCE 

ALLEGED   DISCRIMINATION   AGAINST 
THEPEOPLE OF  KERALA IN THE   MATTER   

OFISSUING POSSESSION LICENCES FOR 
WIRELESSTRANSMITTERS 

SHRI K. P. SUBRAMANIA MENON 
(KERALA) : Sir, I call the attention of the 
Minister of Parlimentary Affairs and 
Communications to the recent circular 
addressed by the Director-General Posts and 
Telegraphs, New Delhi, to all Heads of Circles 
with regard to the issue of possession licences 
for wireless transmitters and the alleged 
discrimination against the people of Kerala 
thereby denying to the people of Kerala the 
same rights enjoyed by those in other States. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS  
(SHRI   I.   K.   GUJRAL)   : 
Mr. Chairman, Sir, it had been observed that 
different procedures were being adopted by the 
P and T authorities in the different States for 
verifying the suitability of persons applying for 
issue of possession licences for wireless 
transmitters. 

The matter was therefore examined and 
instructions were issued to the Heads of Circles 
to have a verification made through district 
authorities. As in the State of Kerala, the Chief 
Minister had written 

to the Home Minister earlier expressing his 
dissatisfaction with the criteria for verification 
of character and antecedents of candidates for 
Central Government employment and it had 
been found necessary to make some other 
arrangements for verification of character and 
antecedents of the candidates in ihe State of 
Kerala, it was thought that in this case also 
similar arrangements may be made till the issue 
is decided with the Kerala Government. The 
idea is only to verify the suitability of persons 
applying for licence for possession of wireless 
transmitters before a licence for the purpose is 
granted to them. There has, thus, been no 
discrimination against the people of Kerala in 
any manner. 

SHRI K. P. SUBRAMANIA MENON:. 
Sir, this matter of discrimination against Kerala 
people is practised in all respects In the case of 
police verification whereas in all other States it 
is the district authorities who conduct the 
police verification in the case of Kerala the 
Home Ministry is to specially conduct the 
verification. Similarly in regard to wireless 
licences also the same thing ts being repeated. 
It would seem from the whole thing that the 
Kerala people are being denied the same status 
and the same rights as the people of other parts 
of India on political grounds. 

SHRl M. RUTHNASWAMY (Madras): 
Special   treatment. 

SHRIMATI     YASHODA     REDDY 
(Andhra  Pradesh)   :   Extra special. 

 


